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ORDER

PER B.R. BASKARAN, ACCOUNTANT MEMBER:

The assessee has filed this appeal challenging the order dated

13.10.2017 passed by

assessment year 2012-

Ld. CIT(A)-6, Bengaluru and it relates to the

13. The assessee is aggrieved by the decision

of Ld. CIT(A) in confirming all the additions made by the assessing

officer in the assessment order passed u/s 144 of the Income-tax

Act,1961 ['the Act' for s

hort].

2. The Ld. Counsel appearing for the assessee submitted that he

is not pressing ground Nos.5 to 7 relating to alleged non-issue of
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notice u/s 143(2) of the Act. He further submitted that the
assessee was engaged in the business of distribution of currency of
a telecom company named M/s. Unitech Wireless Pvt. Ltd. having
brand name of ‘Uninor’. However, the business of Uninor company
was closed and merged with some other company and hence the
assessee was constrained to discontinue his business. Hence, the
assessee could not appear before the A.O. and hence the A.O. has
passed the assessment order to the best of his judgement u/s 144
of the Act by making various types of additions. Before Ld. CIT(A),
assessee’s then authorized representative furnished certain details
but the Ld. CIT(A) felt that those information do not challenge the
additions made by the A.O. Hence the Ld CIT(A) confirmed the
assessment order. The Ld. A.R. submitted that the assessee may
be provided with an opportunity to present his case as he could not

effectively represent before the tax authorities.

3. We heard Ld. D.R. and perused the record. We notice that
the A.O. has passed assessment order to the best of his judgement
u/s 144 of the Act. We also notice that the assessee has returned
total income of Rs.6,35,280/-. However, the A.O. has computed the
total income at Rs.2,34,86,730/- by making various types of
additions. Accordingly, before Ld. CIT(A), the assessee furnished
certain information but the Ld. CIT(A) did not consider them. The
Ld. A.R. now submits that the assessee would be in a position to
furnish all the explanations that may be called for by A.O. Hence,
in the interest of natural justice, we are of the view that the
assessee may be provided with an opportunity to represent before
the AO. Accordingly, we set aside the order passed by Ld. CIT(A)

and restore all the issues to the file of the A.O. for making
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assessment afresh. The assessee is also directed to cooperate with

the A.O. for expeditious completion of the assessment proceeding.

4. In the result, the appeal filed by the assessee is treated as

allowed for statistical purposes.

Order pronounced in the open court on 14.08.2020

Sd/- Sd/-
(N.V. Vasudevan) (B.R. Baskaran)
Vice President Accountant Member

Bangalore,
Dated 14t Aug, 2020.
VG/SPS
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